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CCMTRAL AQPilNISTRATIUE: miSUMAL. PR INCIPAL BpAiCH

,PfA,9.3,n al Appl ic al.3;^.JLQ ̂ a9J„pXJL^

New Delhi, this the 3rd day of Dune,1997

HOn*bio Nj Sahuj, fteraber (A)

1, Ash ok Kumar S/o flahan t Ram, 7422,Ram Nagar,
Paharganj, Mabi Karim, Delhi -55

2,Chandraah S/o Bhaguan Singh, A-355/8,
Amarpuri, Nabi Karim , Delhi.

3,Ram- Sajan 3/o Sita R.am 615/13, Gali Ravi
Das, Nabi-Karim, Delhi

4.Sobha Ram YadavyS/b Phagu Yadav, r/o Pa hla
Pushta H.No. 497,Gali No, 10,Sonia yihar,
Delhi -94

S.Rajpati, S/o R ampher, r/o 2536 Chriualan,
Sita Ram Banar, Delhi

5,Ram Sanjivan Singh, S/o Arnerira Singh,
r/o riithapur Bur ami,K anjhaul a,Delhi - Applicaits

(By Advocate s Shri Rishi Kesh)

Ver.aUa

1 .Director General Home Guard and Civil Defence,
Delhi,Niskham SauO Bhauan,Raj3 Cardan,Neu Delhi

2, Commandant, Delhi Home Guard,Nishkam Seua Bhauan,
Rgja Garden, Neu Delhi

3,Go vt.of NCT of Delhi through its Chief S,ecre tary
5, Sham Nath Plarg, Delhi - Respondents

(None for the respondents)

■D R 0 EL R, (,Qr al)

Hon'ble nr.N,Sahu. Ptembsr (A)-

In this Original Application t he applicants have

prayed for setting aside the impugned order of transfer

dated 20,4,1996 (Annexure-A),Annexurs-A simply states that

the Home Guards 26 in numi^er listed therein are sent on

election duty at the places as written against their names,.

The applicants have been transferred from the present posting

at Police Station Nabi Karim to other Police Stations.The

applicants Chandresh and Rajpati were transferred to Police

Station flodel Toun and the other four applicants were
i

transferred to Police Station Shalimar Bag, The submission

is that the ordar dated 20.4.1995 has been given to them and

the applicants have joined in thair respective place of posting,

In this Original Application,houever, the prayer is for posting
them in the districts where thay uere working before their
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transfer and to deciars the policy of transfer of Home Guards-

33 arbitrary and not in the public intarest®,

2. The learned counsel for the applic an is has also

drawn fay attention to a representation of the applic-ants

dated 2®3»199S» This repressntabionyit is su Uijittod^has not

bssn disposed of. The Hon^ble Suprams Csurt in the case of

Guiarat £l9Ctricitv Board l/s,Atrnf^rarg Sunoomal Poahani ,

1939(i)ATC 396^=1 989(2)3CC 602=^1989 SCC(US)393 has held

that onl.y right which a transferred employee should exsrciss

in tha event of a transfer is to approach bsforethe transferri,-;

authority or to ths superior authority uife his grieyances

on the transfer and tha superior authority is duty bound

to consider the difficulties of ths transfsrrsd amployaa

and disposo of tha sania^' This preposition bas also bean

later on reiterated by ths Hon'bls Supreme Court in othor

casaa. It is also submitted by tha Isarnad counsel that

similar orders of transfer of S/shri Hari Ram, Oagannath

Yadav, R-ai^ 3it Yadau, Subhash Chand Vadau, Opender Tripathi

and Jagdish Prasad hsue been cancallsd by the Commandant

Home Guards in compliancs of the orders of the Tribunal in

the case of ̂ en£l^_ Jrioathi & othars Us^Shri T»R*Kakkar.

O.A.No,145 of 1995 & CaP.^Jo.13 of 1997. decided on 2U3,97.

3a The impugned order states that the Homa Guards are

sent for slsctian duty. The learned counsel far the

applicant states that this order is uiolatiue of ths

guidelines, ̂ lormaliy, transfers on slsction duty should

not hOi-e bean questioned. But, the respondent no.2 to whom

tha represantation has been sent, has not dispoged of the

■  same ao far, I would, tharefora, direct tha respondent no,2

to dispose of tha representation within a period of four weeks

from the date of receipt of a copy of this order. Until tha
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representation is d isposed of, the applicants shall not

be pot to any adx^rse consequences#, tlhila disposing of ,

the representation the respondent no,2 shall keep in view

the decision of this Tribunal on this subject and the

guidelines for trsnsfsr# The Original Application is

disposed of# The parties shall bear their own costs.

(N « Sahu)
Flsmber (A>


